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Bal Ram Higher Secondary Schonl,

Motiganj, Agra, in 1958, Me was initially appointsd the
pest of Gangman on 21,2,%8, He 4id noh subait aay sducaticnal
certificate at the time of his appointment, He was promoied
to the post of leyman w,2,1. 21,2,27, During 1976 he got
transfer certificete izsued from the school in Agra when he
came Lo lnow That he could apply for the post of Peimansnd

Way Mistry a3 & whan any vacancy atiszs, Hywaver, the original
certificates wis lust and in 1984 he gobt a doplicate isasusd,



-2~

3. Funeother, accixwding to the appdlicesnt, on 21,9,2<4 a
notification was izzuzd Ly the Rallways inviting applicsitions

scale B, 350-540, The 2ligibility condition wass that the

candidate shionld have passad VIIL stendaird and should have

pat in minimum five yzars' szrvice on the post of Geangman/

Vayman, The applicent applisd for the sazid sz2lzchion and a
suitability test was Lo be conductad on 7,272,848, but the zam2
was cancellsd, The minimum qualification was also changed Lo
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was chargsda with sabmiitting z {213 educational certificatez
of VIIT stardard pass along with the application for the post
of Fernanent Way Miztry., The further chargs waz that on the

f zuch fzalsze o

Cr

shrength
Rility test an 7.3,534 held ot the office of Dad, Kota, An
enguiry was held in which the charges against the applicant
wzre held as established, Copy of the énquiry renc
izhed to the spplicant and he was not given any oop.
to male i representstion agaicmst the findings of the Enquiry
Officer, He has also assailed the disciplinary achtion against
him on several grounds incloding thet the enquiry was not
conductad properly sod the charge zhest issued to him was not

based on evidence,
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applicent in fach has not passed VIIY Standacd Exanination,

¢z availakle from thz school records and the
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deposition of the Principal of the school where the applicant

claimed to have zitndied, The anll ate certificete produced

by the dppllLﬂHb was zl--, Az el Tuleg

Enguiry Report was supplied to the applican
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crder of panalty, ALl Th: avemmeniz of the applicent regarding
the endquiry havingbnci bzen conducked propzrly and penalty
having besn inmposed ;n bim unjustifially have Leen Aenied,
S During the arguments, the learned counsel for the
applicant stated that ha dozs not want o arguz on any of the
graands rais&dlin the application, 2xcepting one, that Lhe
Appellats Authority while disposing of the appsal of the
applicant vide Annerure A=Z has not dealt with all the grounds
’\ raised hy the anglicent in his memorasnduom of appzal Annsvure
4 And datad 21, ll 90, Onoa perusal of the order of the Appszllate
Auvhority Amnemurs A2 and ths Memo of Appsal Annerures A-d,
we find that there is substance in this plza of the 12 arned
counsal for the epplicant, The ordsr of the Appsllate Authorit
) canzists of only rour or five sentences and he doss not deall

with all the grounds vaised by the applicant in the memo of

appeal,

6. In the circumstancss and after heering both the
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of the applicant, The fppellats Authority shall pass a fresh
order on merits after considerxing &ll the grounds raised by
the applicsnt in memo of appeal within a period of four montl
. fron the date of receiph of a copy of this order, We, however
¥
: make it clear thet #he order of the Disciplinary Authority
has not heen inpterfervsd with by us,
(. The QA is disposed of acocordingly, with no ovder as

. (GIFAL FRISHNA)
MEMBER (J)




